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MAY 7, 1997

to Questions 52

1 2 3 4 5 7 8 9 10 1

9. Loans against  93.21 - 93.21 - 63.34 181.91 - 181.91
small savings

10. Share in Central - 569.80 569.80 606.69 606.69 - 832.91 832.91
taxes including RPF

11. Grants for local - - - - - - 12.42 12.42
bodies

12. Upgradation grants - - - - - 277 2.77

13. Grants for special - - - - 5.55 5.55

problems

Companies Facing MRTPC Enquiry

4942.SHRI PAWAN DIWAN : Will the Minister of
FINANCE be pleased to state :

(a) whether some companies particularly from Madhya
Pradesh are facing MRTPC enquiry into alleged false and
misleading advertisement of their products;

(b) if so, the details thereof State-wise;
(c) the outcome of the enquiry; and

(d) the action proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) and (b)
False and misleading advertisements given by the compa-
nies about their products constitute unfair trade
practices within the meaning of Section 36A of the MRTP
Act. There were 959 unfair trade parctice enquiries
pending as on 31st March. 1997 before the MRTP
Commission Informatioin in respect of such enquiries is not
peing maintained State-wise in the MRTP Commission.

(c) and (d) The aforesaid enguiries are at ditferent
stages of consideration in the MRTP Commission. The
Commission is a quasi-judicial body and will take further
necessary action under the provisions of the MRTP
Act. 1969.

[English]

Oil Refinery Project

4943, SHRI BHAKTA CHARAN DAS - Will the PRIME
MINISTER be pleased to state :

(a) whether the Orissa Government has submitted any
request for release of funds by the IOC for the establish-
ment of Oil Refinery Project of Indian Oil Corporation at
Paradeep;

(b) #t so, the details thereof;
(c) the reasons for dealy in releasing the funds; and

(d) the time by which the required amount is likely to
ha ralaacard?

PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) and (b) A request for an initial deposit of Rs. 50 lakhs
towards administrative charge for acquisition of the land for
the project was received by 1OC in August 1996 from Orissa
Industrial Infrastructure Development Corporation (1DCO)
which is the Govt. of Orissa Undertaking nominated for
acquisition of land for the project.

(c) and (d) IOC has submitted a Detailed Feasibility
Report which includes the subject of site selection of the
project and the same is under process of the Govt. for
investment approvals.

Annual Allocation of D.GH.C.

4944 . SHRI R.B. RA| :Will the Minister of FINANCE be
pleased to state .

(a) whether the State Government of West Bengal has
asked the Union Government for enhancing the annual al-
jocation of Darjeei...g Gorkha Hill Council,

(b) it so, the details thereof, and

(c) the action taken or propose to be taken by Govern-
ment in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR ) (a) and (b)
According to the information received from the Planning
Commission, no formal request from the State Government
of West Bengal has been received for enhancing the
annual allocation of Darjeeling Gorkha Hill Council.

(c) As per the distribution formula, the share of each
constituent State under HADP Is decided. However, during
the Eighth Plan, Rs. 4 .67 crores have been made avallable
to the Government of West Bengal during each year of the
Plan, thus making available an amount of Rs. 23.35 crores
to the Government of West Bengal for Hill areas of
Darjeeling, over and above the West Bengal's entitlements
under HADP.

in addition to above, an amount of Rs 3.117 crore was
made available for improvement of water supply in munici-
pal areas of Darjeeling district during 19984-95 and
 ame mn Alaa ~am amnaunt nf Re 13.04 lakhs was released
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to Government of West Bengal for Darjeeling hill areas
under surveys and study for the following programmes:

(a) Comprehensive survey of current status of the
source of pollution and other threats posed to
the preservation of the natural lake systems of
senchal and Mirik by Darjeeling Gorkha Hill Coun-
cil.

(b) Comprehensive Health and Beneficiary Needs
assessment survey in Hill areas under Darjeeling
Gorkha Hill Council.

Payment of Minimum Wages

4945 .SHR! L. RAMANA : Will the Minister of
LABOUR be pleased to state :

(a) whether the Regional Labour Commissioner
(Central) in Visakhapatnam has contested Wattair Railway
Division for not paying minimum wages to the porters in
Railway Parcel Division as reported in ‘Newstime' dated
March 20, 1997,

(b) i so, the tacts therefor. and

(c) the steps taken to compensate the porters under
the minimum wages act?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM,) : (a) to (c) The news item appearing in
‘News Time' dated 20th March, 1997 pertained to the press
conference held by RLC (C), Hyderabad on 19th March, 97
at Visakhapatnam, to give wide publicity for enforcement of
statutory minimum wages. The case regarding payment of
minimum wages to porters of railways in Waltair Division
was taken up before the Hon'ble High Court of Andhra
Pradesh, Hyderabad and on whose direction, the raitway
administration agreed to pay minimum wages to ponters
However, the matter on certain related issues is sub judice.

Drinking Water Scheme in Andhra Pradesh

4946.DR. T. SUBBARAMI REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whether the drinking water supply sucheme will be
taken up in 10 districts of Andhra Pradesh with financial
assistance of the Government of Netherlands,

(b) it s0, the total amount the Nethertands Government
has agreed to provide to the State Government for imple-
menting the scheme: and

{c) the districts proposed to be covered under the
Scheme and the total amount required for its implementa-
tion?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR.U. VENKATESWARLU) :(a) No such scheme has been
received by this Ministry from the Government of Andhra
Pradesh. As par avallable informations, the Naigonda Dis-
trict Water Supply Project of Andhra Pradesh was posed
by the Deptt. of Economics Affairs to the Government of
Netherlands for assistance in November, 1990, but was not

finally approved.
(b) and (c) Do not arise
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to Questions 54

[Translation]

Private Power Projects

4947 SHRI N.J. RATHWA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Union Government propose to provide
any concession to private power producers for expansion
of power projects in the country;

(b) if so. the details thereof;

(c) the details of power projects running in Gujarat in
which concession is proposed to be given to the private
power producers;

(d) whether the Union Government have issued any
directives to the State Governments in this regard particu-
larly to Gujarat; and

(e) it so, the detalls thereot and the reaction of State
Governments in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (8) The
Government of India have formulated a general policy for
attracting private sector participation in the power sector
and. in the tarif notification dated 30.3.1992, as amended
from time to time, set forth the principles for determination
of tariff from generating stations in the private sector. This
notification applies to all States, including Gujarat. In a
circular letter issued to all the States in January, 1997, the
Government have decided that for extension to projects
peing implemented by Independent Power Producers (\PPs),
regardless of the route through which the IPP was selected
for setting up the initial phase, the Memorandum of
Understanding (Mouy Letter ot intent (Lol), etc. route, with
selection of the EPCAurn-key contractor through the Inter-
national competitive bidding route, may be followed.

Power Projects in Kerala

4948 SHRI T. GOVINDAN : Will the PRIME MINISTER
be pleased to state:

(a) whether some power projects from Kerala are pend-
ing with the Central Electricity Authority:

(b) if so, the details thereof;

(c) the total number of projects cleared by the Central
Electricity Authority during the last three years;

(d) whether the Government have taken any initiation
to provide the World Bank loan to the State for the purpose,
and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) As on
31.3.1997. no proposal for setting up power projects etther
in the public sector or in the private sector, received trom
the Government of Kerala, is pending with the Central Elec-
tricity Authority (CEA) tor techno economic clearance.

(c) Two power projects namely DG sets at
Brahampuram (5x20 MW) and DG Sets at Kozikode (6X20
MW) have been given investment approval during the last

three years.



